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CENTRAL ADMINISTRATIVE TRIBUNAL 
JAIPUR BENCH, JAIPUR 

ORDER SHEET 

ORDERS OF THE TRIBUNAL 

4.2.-2009 

OA 571/2005 

Mr.R.S.Bhadauria, counsel for applicant. 
Mr.Gaurav Jain, counsel for respondents. 

Heard learned coµnsel for the parties. The 
OA stands disposed of by a separate order . 
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(B.L.L1 
MEMBER (A_) 



IN THE CENTRAL ADMINISTRATIVFTRIBUNALJ 
· JAIPUR BENCH, JAIPUR. 

Jaipur, the 4th day of February, 2009 · 

ORIGINAL APPLICATION N0.571/2005 

CORAM: 

HON'BLE MR.B.L.KHATRI, ADMINISITRATIVE MEMBER 

N.K.Grover 
S/o Late Shri H.R.Grover; 
R/o C-17, Kendriya Vihar, 
Sector-56, Gurgaon. 

(By Advocate : Shri R.S.Bhadauria) 

Versus· 

1. · Union of India through 

2. 

. Secretary to the Govt., 
Ministry of Defence, 
New Delhi. 

Controller general of Defence Accounts, 
West Block-V, 
Audit Section G.P.IV, 
R.K.Puram,. 
New Delhi. 

3. Controller of Defence Accounts, 
Udayan Vihar, Narangi, 
Guwahati (Assam). 

(By Advocate : Shri Gaurav Jain) 

ORDER CORAL} 

. PER HON'BL!; M,R.B.L.KHATRI 
•• ! •· 

. .. Applicant 

. .. Respondents 



. ... . . . 

. , 

. 2 .. 

_ ·. ·The ·applicant has filed this OA ·for not entertaining. his 

claim : of · 111edical · reimbursement/TA-DA, amounting to 

Rs.35246f-, as per deta.il given a·t page-7 & 8. 

2. The respondents had not reimbursed. the 9foresaid clai~ 

·of the. appUcant· oh the ground of not suhmitting the :r~quisite· 

information/docu_ments asked from the applicant . 

. 3.. · I have heard ··the· rival submissions and perused the 

·record. ·In ,para 4.S(d) .of ·the reply, it was submitted by the 

·respondents· that the medical. claims i.e.· Rs.2559/~, Rs.465/-, 
. -

R.s.1294/- and Rs.7556/- had initially been rejected but later 

on ·admitted. In this connection, it was submitted that clai.m of 

Rs .. 7856/- was passed for Rs.4586/~ and not Rs:3586/- as 

. alleged- by the applicant .. As rega·rds the full reimburseme·nt of 

Rs. 750()/- .on ·accoun.t of MRI scan~ the applicant was asked, · 
. ' - . , . . ' 

· vide letter da.ted 23.12.2002 (Ann .. R/4), to furnish·full name ·of 

. MRI performed and .specific part of the body on which MRI was · 

performed . .-. But the applicant has not furnished co~plete detail 

tilr date. Learned counsel for the respondents alsc) referred. to .• . 

para 4.5(f) of the reply arid submitted that claim of Rs.3131/- · · 

~as on account of treatment of Mrs. Asha Grover at Mohinde'r. 

Hospital, ·New-. Delhi·, ·w.e.f .. 10.7.2000 to. 11.7.20.00. The 

applicant stated that the 'case was an urgent one but neither 
' \ 

the" circumstantial . evidence ~oui'd· prove the same nor the 

applicant could submit any certificate of ·emergency from the 

treating dc>"ctor,. asked for by the respondents.; . So, the claim 
. ~ 

. . . 
. could. hot be admitted . 

4. In the rejoinder, it was· submitted by, the applicant that 

Dr.Raj Kumar Lalwani had, subsequently, - made an 
. . . 

endorsement on the claim that the case was emergent one and 
\ . 

ne·eded hospitalization. But the respondents are insisting for· 

submiss_ion of the sam~ certificate ort. a separate sheet of 
. ) . 

p.aper, 'whi_ch _is nothing but sheer harass~ent to the·applicant .. 

A. 'copy of the· certificate· dated 1L7.200Q ·endorsed by the 

doctor· of Mohin~er Hospital, New Delhi, . is - submitted as. 

Ann.A/10. &Y". 
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5. As :regards reimburseme·nt of MRI charges, claim of the 
- . . ; . ' 

~~·· 

.applicant was ad_mitt;ed in part and d}sali'owance of' Rs. 776/- . 

was _made only for .the reason that. f~ll name· of - the . M~I 

performed _and specific part of the body on. wh!c;:h the ~ame wa~ 

performed had not been intimated. .I am of the opinion t_hat 
. . . 

there· is no· su.ch rule .which·.-requires ·such· a detail from the · ·-_ -
. . 

ap_plicant. Therefore, the- respondents· are .. 'hereby directed to 

pa~s the bill in· compl~te:P"el_se ~hey should give specific reason 

arid quote. a· specifi.c rule under which disall_owanc~ can be 

made:. 

6. As reg_ards_t~e claim of QPR, the same was also _admitted _- . 

to the extent of Rs.8098/- arid balance of Rs. l921S/- ·was -_ 

disallowed _for -the rea,sqn that since _nar,rle of the operation/ 

disease was not legible in. Certificate-B and other -documents 

:submitted_ by the applicant oh account of treatment undertaken 

in Jaipur Goldefl Hospi_tal, the applicant was asked to get the 

· full -name of th~ operation performed in capital, letters fro111 the :· 

doctor concerned. But he did not submit the same. In such a 

situ_ation, the:applicant is directed to produce Certificate-B from 

the_ doetor concerned giving full name of operation/disease in 

capital_ letters and on ~eceip,t of the same c;:laim of.th~- applicant 
' - ' . ~ ' . 

.should _be entertained by the respondents cis per rules: ·-. 

7. As regards --the daim of m_edicine, · amouAting to 

-Rs.236.1/-, the· ·r-espon~erits a_re hereby directed· either ·to 

entertain the. daim or give a specific reason to d~ny the' same .. 

8. As· regards. other· medicine clai_ms, - amounting to 

· Rs.2559/-, Rs.465/:-, Rs.i294/-. and Rs.7S56/-, the same have 
. . 

be~n admitted partially, and the balance has_ .been disa_lrowed :on 

the~ ground that the applicant had stated in Medical Form-97 

that the treatment has been- undertaken at the consulting room . . . . 

of the. AMA but thereafter he submitted ttiat the· treatment was 

undertaken at the OPD of the Jaipur Golden Hospital, New , 
, ' I 

-Delhi. Therefore,- the. applicant was asked __ to submit fresh. -

. copies of Medical Form-97 · stating that. the treatment· was . 
·. ' . .- . ,,. 

undert~ken in the OPD of Jaipur Golden Hospital, New Delhi. 

Subsequently, as· per~ertificate dated 19.3.2001 - of Jaipur 

'::! 

' ·i . 

. ·' 
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-Golden Hospital, New Delhi, (Ann.A/9), it has been certified by 

the -doctor: that;· "I ,gen-erally· p.rescribe the- medicines ori my 

personal pad--(to the patients_ reporting -in OPD) to enable the 

- patients to_ contact me in emergency on phone/mobile at my_. 
. - . . , - . . 

consulti~g room.": _It was submitted by learned counsel for the _ 

respondents that.copy of this certificate was _not given to them. 

Tile applicant is, -the_refore, ·directed' to fI:Jrnish topy of the said 

- certificate to the -responden~s and the responclents are directed 

_to entertain t_he -claim of the applicant as per rules. 

9~ As regards rnedi-C:ine claim· a·mounti'ng -to - Rs.3131/- -in 

respect of- treatment o_f applicant's wife, the sam~ was not 

- - ·entertained-by the respondents and the applicant was ?Sked to. 

submit a certificate .of emer~ency from the treating doctor 

_ alongwith an application under the provisions of e?'isting rules 
. ., - . -· 

·stating ·the factual positio_n which. necessita~ed admission of the · 

patient ·in-th~ private- hospital.' Subsequently, the applicant has· 

produced a certificate of the doctor~ _as per Ann.A/11~ certifying 

the. ' emergent 'situ-ation and urgency for ' hospitalization. 

Therefore, the resp_ondent$- are hereby directed to entertain 

this claim of the applicant as per rules. - · 

I 
10: -As -regard~· TA/DA claim, amounting- to Rs.5653/-,- the 

same should also be entertained by· the respondents as per_ 

Appendix:-VII : [Travelling Allowance for· Medical _Atten-dance 

and/or Trea-tment], relied ·upon by the applicant. . ' 

I .' 

·ii.". With these observations, the OA stands disposed of. The 

respondents ci~e directed to entertain a,11 -the claims of the-. 

·applicant, referred to above, as per rules w-ithin- a period of one 

month fr()ril -the_ date qf receipt of_ a copy of this. order. ·No 

order as to costs.· 

(B.L.L-. 
MEMBER (A) 
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